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in progress. Having regarq to the
sumber of transactions, the period
covered by them and the complexities
of the cases, the investigations require
time for completion, Progress is be-
ing made and it cannot be said that
there has been any avoidable delay.

Sm1 G. MURAHARI: T would like
to know as to how long it woulq take
for the Government to complete the
investigation. This hag been dragging
on for months and it may drag on for
years at this rate. I would like the
Government to fix a time by which
this investigation will be completed.
I want an assurance from the Govern-
ment that they would complete the
investigations by a particular time.

Serr T, T. KRISHNAMACHARIL:
The size of the problem—the investi-
gations into the films papers invol-
ved—does not permit to give any spe-
cific answer to the hon. Member.

SErt G. MURAHARTI: I would like
to know from the Government whe-
ther during the course of the investi-
gations, any documents were seized
which implicated certain Cabinet
Ministers in the activities of Bird and
Company anrd other Directors of that
Company?

Surr T. T. KRISHNAMACHARI:
Emphatically no, Sir,

Surt MULKA GOVINDA REDDY:
May I know whether Government
have in their possession the namee of
other concerng which are being inves-
tigated into for violation of foreign
exchange regulations?

S T. T. KRISHNAMACHARI:
There may be nameg of other con-
cerns but I cannot give the names now
because they have not been asked.

Surr A. M. TARIQ: What ie the
difficulty before the Government in
completing these cases against the
big business houses? ‘This is what
the public feels, We have been hear-
ing for the last year that enquiry is
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going on into this Bird & Co. We
would like to know from the Minister
the time that it will still take . . .

Mg. CHAIRMAN: Mr. Tariq,
the Minister has already replied to
this question. You need not repeat it.

Suri A. M. TARIQ: I would like to
know whether any arrest has been
made in this connection,

Surt F. T. KRISHNAMACHARI: T
don’t think the Act permits us to
make any arrests. It may permit us
to lodge a complaint before the Magis-
trate but it does not permit us to
make any arrests,
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+[SEIZURE OF GOLD IN THE DISTRICTS OF
MANDSAUR AND JABALPUR

*161 S Smrr G. K. KAPOOR:
"1, Smmr V. M. CHORDIA:

Will the Minister of FINANCE-l?e
pleased to state.

(a) the quantity of gold seized in
the districts of Mandsaur and Jabal-
pur before the amendment in the
Gold Control Order became effective
which permitted the making of new
ornaments out of the old ones and the
number of persons from whom gold
was seized; .

(b) how many of the persons refer-
red to in part (a) above were given
an opportunity to explain their posi-
tion before their gold was seized by
the Excise Collector;

(¢) the number of cases in which
the final orders have been passed;

(d) the number iof cases that are
still pending; and

(e) the number of cases in which
the Excise Inspector took action for
seizure of gold but later on did no-
thing up to 1st April, 1964?]

Tee DEPUTY MINISTER 1N THE
MINISTRY or FINANCE (SHRIMATI
TARKESHWARI SiNHA): (2) to (e) The
information is being collected and
will be lai§ on the Table of the
House as early as possible.
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Surr A, M, TARIQ: On a point 'of
order, Sir. There are some rules in
the Rules of Procedure for Membcers
of Parliament to give a notice for the
question. We have to given ten days’
notice to the Government. And it
costs about Rs, 65 per question and
the time of this hon. House.

Mr. CHAIRMAN: What is the point
of order?

Surt A, M. TARIQ: The point is
this. If they are not ready, why
should they take the question up?
Why can’t they inform the Chair that
they will not be able to answer the
question so that we can put anocther
question?

Mr. CHAIRMAN: I do not enter-
tain the point of order.

Surr A, M. TARIQ: It costs Rs. 65
per question.

Mgr. CHAIRMAN: The Government
are perfectly entitled to ask for time
if they do not have the information.
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‘CONSTRUCTION OF RESIDENTIAL QUARTERS
AT RAMARRIENAPURAM, Nzw DrLuI

162. Surt A. D. MANI: Will the
Minister of WoOrKS AND HousiNG be
pleased to state:

(a) the date on which the construc-
tion of residential quarters for Gov-
ernment employees at Ramakrishna-
puram was started; and

(b) the number of houses built and
the money spent on their construction
so far?

Tee MINISTER or WORKS amp
HOUSING (SErr Mrar CuAND
KuanNA): (a) April 6, 1938,
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{(b) Rs. 4:43 crores spent so far on
4,788 houses completed and 3,700 more
in progress.

Surt A. D. MANI: Is it a fact that
about 8,000 houses were constructed
before this date and were not handed
over for occupation and that this has
led to a loss of rent by Rs, 35 lakhs?

Sert MEHR CHAND KHANNA:
Sir, when I took over, a large num-
ber of houses had been completed
but they had not been allotted. The
difficulty was about water ang certain
other civic amenities. The matt-r was
gone into and the first allotrrent of
some of these completed houses was
made in May 1962. The Public Ac~
counts Committee had made some
adverse comments to the effect that
by the non-allotment ¢f these houses
the Government had lost a tremen-
dous amount of revenue.

Sart A, D. MANTI: Sir, apart from
what happened during the time when
the Minister has been in charge, this
matter concerns the Government.
When Government servants did not
have accommodation in Delhi and
were living with their friends as
guests, was it proper for the Govern-
ment to keep as many as 8,000 houses
unallotted for a periovd of two years?
The difficulties in respect of water
connection should have been got over

by expeditious ection.

Surt MEHR CHAND KHANNA: I
won't say that 8,000 houses remained
unallotted at a time, The number
was fairly large but certainly not
8,000. When I said that during the
last so many years about 4,700 houses ~
had been completed and 3,700 were
still under construction the question
of 8,000 houses remaining unallotted
does not arise, Coming to the first
part of the question, as far as the
Government servant ig concerned, he
is entitled to a house rent allowance
which is always paid. The non-
allotment of a house does not debar
a Government servant from being
paid the house rent allowance.



